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IN THE CENTRAL ADMNISTRATIVE TRIBUNAL,ALLAHABAD BENCH

Registration &%A .No,1396(T) of 1987

Prem Ram eve e ﬁpplicﬁnt
Vs .
Union of India & Others .... Respondents

Hon 'ble Mr Justice U.C.S

rivastava,V.C,
' #K"“-QJ =9 9)

ember (A

(By Hon . Mr.Justice U.C.Srivastava,V.C.)

This is an application is for @ direction against i?
the suspension order, The applicent.was Deputy Cénserwvator ’%
of Forests in the state of U.P. and wes & ﬁember of Indisn %
Forest Services(I.F.S.)ﬁﬁes suspended Wide an order dated é

4.4.1984 this order has been challenged in this application !

on variety of ground including that it waés & malsf ide

order and is clearly end§ outcome of annoyéance and displeasure
of the respondents and it hes been passed against the
principle of naturaljustice ond fair play and against the
provision of Rule 3{1) of All India Services (D& ) Rule
1969, Pleadings have been exchanged, The learned counsel
for applicent stated that the applicant continued to work
in view of the interim order passed by the High Court
where this case was initially imstituted and finally

by means of Transfer ceme to Tribunsl, Later on the
interim order was granted-on 14.5.,1984, thereaf ter the

State Government passed @ fresh order as well as charges

on January, 1985, A < Writ Petition against the same has

been filed in the High Court Allahsbad ., i

2. Learned counsel for the respondents stated that

no written applicetion has been moved but it is not. possible _
7

learned counsel for the applicg
the shape of black & white,
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3. ~ In vicw of the fact that after’ the fresh

suspension order is passed the otd suspension order ,
automatically lapsed and it-hgh no longer ﬁaibe-gzgg:§G£L
hntuin“nrdeipi% may not create any ﬁagaluhurdde:o;?%?ﬁy
difficulty in these circumstances the same i§ exists

- aad is quasheds Accordingly this suspension order has |
hlready been quashed and the disciplinaxry proceedings
started against the applicant which has not fully
concluded althouch. in the meantime he retired from

by
|

service., With the above observation the application

is disposed of finally no order as to costs.

ex (A ) Vice-~Chairman.
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